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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 215 OF 2024

IN THE MATTER OF:
Ankit Tiwari ...Applicant

Versus

ISKCON Prayagraj through its President
o Achyut Mohan Das alias Aditya Mittal & Ors.  ...Respondent(s)

SPONSE ON BEHALF OF UTTAR PRADESH POLLUTION

/CONTROL BOARD, IN COMPLIANCE TO THE ORDER

Y/ DATED 27.08.2024 PASSED BY THE HON'BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

[, Dr. Suresh Chandra Shukla S/o Late Raj Nath Shukla, aged

about 59 years, presently posted as Regional Officer, Uttar Pradesh
Pollution Control Board (hereinafter UPPCB), Prayagraj do hereby

solemnly affirm and state on oath as under:

. That in the official capacity mentioned above, I am acquainted
the facts and circumstances of the case and as such I am
competent and authorized to swear this affidavit.

2. That present matter is about the Respondent No. 1 is carrying out

unauthorized and illegal construction on the land situated in
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close proximity of River Yamuna and on the flood plain zone of
River Yamuna.

3.  That vide its order dated 27.08.2024 this Hon’ble National Green
Tribunal, Principal Bench, New Delhi (hereinafter Hon’ble
Tribunal) has passed the following direction:

..."4. Learned Counsel for UPPCB has stated that action will be
taken against the authority/person who carries out or
permits construction on the flood plain zone of river
Yamuna and UPPCB will ensure that no construction
takes place in flood plain zone of river Yamuna.” ...

4. That in compliance to the above mentioned order the UPPCB
vide its letter Ref. No. G00836/NGTO.A.No. 215/2024, dated
29.08.2024 has sent a letter to Project Proponent, M/s ISKCON
Prayagraj alongwith the copy of the order dated 27.08.2024
passed by this Hon'ble Tribunal to complied with. A true copy of
letter dated 29.08.2024 is being annexed as Annexure No.-1.

That further in compliance to the order passed by this Hon'ble
Tribunal the UPPCB vide its letter Ref. No. GO0835/NGT
0.A.No0.215/2024, dated 29.08.2024 has wrtten a letter to

Prayagraj Development Authority alongwith the copy of the
order dated 27.08.2024 passed by this Hon'ble Tribunal to

complied with. A copy of letter dated 29.08.2024 1s being

annexed as Annexure No.-2.
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6.  That furthermore in compliance to the order the UPPCB vide its
letter Ref. No. GO0834/NGT O.A.No.215/2024 dated 29.08.2024
has also sent a letter to Executive Engineer, Flood Works
Division, Irrigation Department, Prayagraj alongwith the copy of
the order dated 27.08.2024 passed by this Hon'ble Tribunal to be
complied with. A copy of letter dated 29.08.2024 is being
annexed as Annexure No.-3.

7. That it is also necessary to mention here that the UPPCB vide its
letter Ref. No. GO0839/NGT 0O.A.No.215/2024 dated 29.08.2024
has also sent a letter to Executive Engineer, Flood Works
Division, Irrigation Department, Prayagraj for providing an
information that whether the project in question is established in

flood plain zone or not.

In pursuance to the above letter the Executive Engineer,
“,‘Flood Works Division, Prayagraj vide his letter dated 11.09.2024

% “has informed that as per the demarcation guideline of flood plain

Irmigation and Water Resource Department, UP, the temple in
questing 1s outside the demarcated embankment of river Yamuna
and hence 1s not in the flood plain zone. A copy of letter dated
29.08.2024 and 11.09.2024 are respectively being annexed as

Annexure No.-4 and Annexure No.-5.

8. That again alongwith the copy of the order dated 27.08.2024
passed by this Hon'ble Tribunal the UPPCB vide letter Ref. No.

T )
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GO1127/NGT 0.A.No.215/2024 dated 28.11.2024 has directed
the Project Proponent, M/s ISKCON Prayagraj, to comply with
the directions passed by the Hon'ble NGT on 27.08.2024 with a
copy to the Vice Chairman, Prayagraj Development Authority

for necessary action. A copy of letter dated 28.11.2024 is being

annexed as Annexure No.-0.

9.  That site inspection of ISKCON Temple, Prayagraj was carried
out by the officials of the UPPCB on 04.11.2024. During
inspection, finishing work on the 3 buildings 1.e. Ganga
Building, Yamuna Building and Saraswati Building was found
under progress. The inspection report alongwith the photographs
taken during inspection are collectively being annexed as
Annexure No.-7.

10.  That vide its letter dated 24.08.2024 the Chief Town Planner/In-

— charge (TA), Prayagraj Development Authority has informed

regarding the approval of the Map for construction of the

" proposed ISKCON temple. As per this letter, Chairman ISKCON

..)2/.:’-‘)u| | : ¢ ge0 s
-/ temple was issued map approval on 06.01.2011 with validity till

#

05.01.2016. Further since they applied for extension of map
approval on 12.10.2018 after expiry of the initial validity, the
sanctioned map is now null and void. A copy of letter dated

24.08.2024 is being annexed as Annexure No.-8.
1. That further on 30.11.2024 the Regional Office, UPPCB,
Prayagraj vide its letter Ref. No. G01202/NGT OA No.215/2024

<D O
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has asked to the Chief Town Planner/In-charge (TA), Prayagraj
Development  Authority in pursuance to the letter dated
24.08.2024, contained as Anncxurc No.-8, to provide
information regarding what action has been taken by the
authonty against the Project Proponent, M/s ISKCON Prayagra),
after the expiry of validity period of sanctioned map in relation
to Ganga Building, Yamuna Building and Saraswati Building. A

truc copy of the letter dated 30.11.2024 is becing anncxed

herewith as Annexure No.-9.

12. That the Annexure annexed to the present accompanying

affidavit is true copies of their respective original.

That the above response on behalf of Uttar Pradesh Pollution

Control Board is submitted before this Hon’ble Tribunal for kind

perusal and consideration. @

DEPONENT

VERIFICATION
Verified at Prayagraj on this 03¢ day of December, 2024 that the

contents of the above affidavit are true and correct to the best of my

knowledge and belief and nothing material has been concealed there
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N s 3. Uttar Pradesh Pollution Control Board (UPPCB) has filed their response dated
22.08.2024 stating that on the northern side of river Yamuna at a distance of 43.0 meter from stairs
on the bank of river Yamuna, three buildings are being constructed. First building is named Ganga
and thereafter Sarsvati and Yamuna are being constructed. It further refers to the report sent by
Executive Engineer, Flood Work Division, Prayagraj stating that flood plain will be demarcated as
per the definition of flood plain zone given by Engineer in Chief, Irrigation and Water Resources
Department, UP in its letter dated 15.01.2015. The contents of that letter have been quoted in the
report of the UPPCB and the said contents are not in consonance to the provisions of River Ganga
(Rejuvenation, Protection and Management) Authorities Order, 2016.

4. Learned Counsel for UPPCB has stated that action will be taken against the
authority/person who carries out or permits construction on the flood plain zone of river Yamuna
and UPPCB will ensure that no construction takes place in flood plain zone of river Yamuna....."
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[ 3. Uttar Pradesh Pollution Control Board (UPPCB) has filed their response dated
22.08.2024 stating that on the northern side of river Yamuna at a distance of 43.0 meter from stairs
on the bank of river Yamuna, three buildings are being constructed. First building is named Ganga
and thereafter Sarsvati and Yamuna are being constructed. It further refers to the report sent by
Executive Engineer, Flood Work Division, Prayagraj stating that flood plain will be demarcated as
per the definition of flood plain zone given by Engineer in Chief, Irrigation and Water Resources
Department, UP in its letter dated 15.01.2015. The contents of that letter have been quoted in the
report of the UPPCB and the said contents are not in consonance 1o the provisions of River Ganga
(Rejuvenation, Protection and Management) Authorities Order, 2016.

4. Learned Counsel for UPPCB has stated that action will be taken against the
authority/person who carries out or permits construction on the flood plain zone of rver Yamuna
and UPPCB will ensure that no construction takes place in flood plain zone of river Yamuna... Mg
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" 3 Uttar Pradesh Pollution Control Board (UPPCB) has filed their response dated
27.08.2024 stating that on the northem side of river Yamuna at a distance of 43.0 meter from stairs
on the bank of river Yamuna, three buildings are being constructed. First building is named Ganga
and thereafter Sarsvati and Yamuna are being constructed. It further refers to the report sent by
Executive Engineer, Flood Work Division, Prayagraj stating that flood plain will be demarcated as
per the definition of flood plain zone given by Engineer in Chief, Irrigation and Water Resources
Department, UP in its letter dated 15.01.2015. The contents of that letter have been quoted in the
report of the UPPCB and the said contents are not in consonance to the provisions of River Ganga

(Rejuvenation, Protection and Management) Authorities Order, 2016.
4. Learned Counsel for UPPCB has stated that action will be taken against the

authority/person who carries out or permits construction on the flood plain zone of river Yamuna
and UPPCB will ensure that no construction takes place in flood plain zone of river Yamuna....."
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W.iimanin 3. Uttar Pradesh Pollution Control Board (UPPCB) has filed their response dated 22.08.2024
stating that on the northern side of river Yamuna at a distance of 43.0 meter from stairs on the bank of river
vamuna, three buildings are being constructed. First building is named Ganga and thereafter Sarsvati and
yamuna are being constructed. It further refers to the report sent by Executive Engineer, Flood Work
Division, Prayagraj stating that flood plain will be demarcated as per the definition of flood plain zone given
by Engineer in Chief, Irrigation and Water Resources Department, UP in its letter dated 15.01.2015. The
contents of that letter have been quoted in the report of the UPPCB and the said contents are not in

consonance to the provisions of River Ganga (Rejuvenation, Protection and Management) Authorities Order,
2016.

4 Learned Counsel for UPPCB has stated that action will be taken against the authority/person who

carries out or permits construction on the flood plain zone of river Yamuna and UPPCB will ensure that no
construction takes place in flood plain zone of river Yamuna....."
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" 3. Uttar Pradesh Pollution Control Board (UPPCB) has filed their response dated
22.08.2024 stating that on the northern side of river Yamuna at a distance of 43.0 meter from stairs
on the bank of river Yamuna, three buildings are being constructed. First building is named Ganga
and thereafter Sarsvati and Yamuna are being constructed. It further refers to the report sent by
Executive Engineer, Flood Work Division, Prayagraj stating that flood plain will be demarcated as
per the definition of flood plain zone given by Engineer in Chief, Irrigation and Water Resources
Department, UP in its letter dated 15.01.2015. The contents of that letter have been quoted in the
report of the UPPCB and the said contents are not in consonance to the provisions of River Ganga
(Rejuvenation, Protection and Management) Authorities Order, 2016.

4 Learned Counsel for UPPCB has stated that action will be taken against the
authority/person who carries out or permits construction on the flood plain zone of river Yamuna
and UPPCB will ensure that no construction takes place in flood plain zone of river Yamuna....."
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Annexure No. 07

Latitude: 25 424054

Longitude: 81.838967
Elevation: 115.48:23m

Accuracy. 5.6 m TSN, w0 ...__.,.fhw..
Time: 11-04-2024 16:15
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From: Pradeep Misra (pradeepmisra@yahoo.com)
To:  tiwariamit22@yahoo.com; rkhuranalegal@gmail.com; vibhavmishraoffice@gmail.com

Date: Wednesday, December 4, 2024 at 10:15 AM GMT+5:30

Sir,
Please find attached the Document

With Regards,

(PRADEEP MISRA)
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